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gether and discuss it and it will be seen how in
the old emergency style, under the present
regime, Samachar is being utilised. Sir, is it to
be exceeded? Almost all the RSS people have
become Samachar men today, the reporters,
the newspaper editors, and so on. This is not
accidental. Therefore, Mr. Advani, you know
very well and from these benches you have to
decide. There is a saying: Whoever goes to
Ceylon—Lanka— becomes something. I do
not know what it becomes. Now here you are
repeating the same thing. Mr. Shukla exactly
used to say in the same way; "How is the
Government involved." The men who are
sitting there. Agarwala and others, are using
your name and authority. You may or may not
know: 1 do not know. Therefore, you are
directly involved; the Government is directly
involved. The matter should be gone into .and
discussed threadbare in other to eliminate this
thing: You can take the co-operation of the
journalists, if you like, in this matter. let us do
it in a proper way.

REFERENCE TO HARASSMENT OF
MEDICAL STUDENTS IN BIHAR
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STATEMENT BY MINISTER
RESIGNATION OF JUSTICE MA-
THURAS COMMISSION OF IN-
QUHIY INTO THE AFFAIRS OF
MARUTI CONCERNS

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): Mr. Deputy
Chairman. Sir, my attention has been drawn
to certain observations made by some
Members regarding the resignation of Justice
D. S. Mathur as the Commission of Inquiry
into the affairs of the Maruti group of
concerns.

It is not correct to say that any documents
required by the Commission were withheld
by the Ministry



